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Contempt P e t it io n  No. 1 7 /90  

In

O .A .  3 6 1 /9 0

G ,K .  Nagchandi

versu;

D .R .P .K ,  Nandi and another

P e t it io n e r

Opposite  p arties ,

Mon. M r . J u s t i c e  U .C .S r i v a s t a v a ,  V .C .  
Hon. M r . A . 3 . 3 0 rt h i ,  Member._____

(Hon. M r . o u s t ic e  U .C .S r i v a s t a v a ,  V . C . )

■Jhis is an application' f o r  co’'-tempt .We ave 

disposed o f  O .A .  No. 3 6 1 / 9 0 . I t  cannotbe said  that 

there is  flouting  o f  t h e  order o f  t his T r ib u n a l .  

Hocontempt is  rr.ade out, more so vje have also  cir^.cted 

the  rep r3 sent at i O'.' tobe c o s i d e r e - .  Cont<'rapt p e t it io n  

is  ciiSiTiissed and notices d ischarqed .
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